their constituents have merged together and formed the Communist Party of India (Maoist) in the
year 2004. The Central Government has vide order dated 22.06.2009 included Communist Party of
India (Maoist) all its formations and front organizations in the schedule to the Unlawful Activities
(Prevention) Act, 1967.

Charging for use of Defence Boats and Aircrafts during national calamities
468. SHRIN. BALAGANGA: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Government is charging for the use of Defence Aircrafts and Boats

during the flood and havoc; and

(b) if so, whether there is any proposal with the Government to provide Defence Aircrafts and

Boats at free of cost?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) No charges are levied for deployment

of Army resources for any natural calamities.
(b) Does not arise.
Revision of pay of Defence Personnel
469. DR. JANARDHAN WAGHMARE : Will the Minister of DEFENCE be pleased to state:

(a) whether Government is serious enough to revise and hike the salaries of the Defence

personnel;

(b) whether a decision has been taken to give the benefits of the Sixth Pay Commission

recommendations to them; and
(c) ifso, when will it be implemented ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Yes, Sir. Pay and allowances
of Defence personnel have been revised as per the recommendations of Sixth Central Pay
Commission with some modifications, 40%6 of arrears have already been paid.

(c) Revised orders on pay and allowances have been implemented with effect from 1st
January. 2006 and 1st September, 2008 respectively.

Report on disturbances in Lalgarh
470. SHRI RAJEEV SHUKLA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government has asked the West Bengal Government to submit a detailed report

on the recent disturbances created by Maoist takeover of Lalgarh;
(b) if so, the details of the report; and
(c) the action taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a) to
(c) State Governments including West Bengal, send status report on law and order periodically

which inter alia includes status of naxal activities in their States.
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